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CHRATTISGARH ACT
(No. 27 of 2001)

THE CHEBATTISGARB SHAIKSHANIK SANSTHAN ME PRATARNA

KA PRATISHEDH ACT, 2601

An Act to prevent ragging in educational Institutions in the state and for
meatters connected therewith and incidential thereta.

Be it enacted by the Chhattisgarh 1cg1slature in the Fifty second Year of the
Republic of India as follows :-

L. (D)

(2)
(3)

. This Act may be called the C'hh;ntisgarh Shaikshanik Sansthan Mc
Pratama Ka Pratishedh Adhiniyam, 2001 (No. 27 of 2001).

It extends to the whole of the Chhattisgarh.

It shall come into force on such date as the State Government may;,

by notification, appoint.

2. In this Ad, unless the context otherwise requires -

(a)
3.
4,
5.
6. 1)

“rageing” means causing, inducing compelling or forcing a student,

whether by way of a practical joke or otherwise, to do any act which
detracts from human dignity or vilates his person or exposes him to
ridicule or forbear from doing any unlowful act, by intimidating,
wrongfully restraining, wrongfully confining, or injuring lum or by

using criminal force to him or by hiolding owt 1o lim any threat or -

such intimidation,wrongful restramt wrongful confinement, injury
or the use of criminal force. i

No student of an educational institution either directly or indirectly
or by any other means or any where shall conunit or take part in
ragging,

Any person who contravenes the provisions of Section 3 or attemipts
to commit or abets the act of ragging or takes part either direcily or
indirectly in rageing shall be punished wath either of the description
for imprisonment which may extend upto five years or with finewhich
may extend to five thousand ntpees or with both.

Every offence under this Act shali be cognisable, non- bajlable and

non-compoundable.

Every offence punishable under this Act shall be tried by a Judicial
Magistrate of first class
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The provisions of the code of criminal procedure, 1973 (No. 2 of 1974)

: shall apply for investigation, inquiry and trial of the offences under
{] this Act.

Pending investigation ¢r trial of an o - >@ .under this Act, the head of Bizguatification
. . . . for oo malning a5

the educational institutien shall have tiv puwer to suspend a student e

accused of an offence under this  Act and debar him from entry mto

premises of the educational institution and the lostel.
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{(2) A student of an educéﬁonal institulion who has. been convicted under
Section 4 shall be liable to rusticaticn from the aducational institution,

PR —

(3) A student who has been rusticated sr any oiher person who has been
comviacted  under this Act shall nol be adritted in another educational
institutjon within the jurisdiction of the state for a perjod of three years.
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